
Date of OrdeL 119.1992 

Applicant 

... Respondents. 

NJ' 

(37 
IN THE CENTRA.J ADMINISTRATIVE TRIBUL<FAL HYDERABAD BENCH 

AT -ryDERAuAD 

11 

o .A.No.8O1/91 

BTiEEi1; 

Ahmed Hussein 

A N D 

Union of India, rep. by 
Director General, 
Telecommunications, 
New Delhi, 

The Chief General Manac;er, 
Telecom - A.P., Telecom 
Administrative Building, 
station Road, Nampal1y,  
1-lyderabad. 

Divisional Engineer, 
Micrawave Proj ect, 
3agjlingarn pally, 
hycierEibad. 

Superintend ing Engineer, 
Telecom (Civil) Circle, 
Chikicadapally, 
:iyderabad. 

Executive Engineer, 
Telecom-Civil Division No.1, 
3arkatpura Hyderebad. 

11 

Counsel for the Applicant 
	

Mr.N.Rajeswara Rap 

Counsel for the .espondents 	 .. Mr.Ni.Devraj 4 

CORAM: 

HON '3DB SHRI T.CHANDRASEKHARA REDDY, MEMBER (JUiJL.) 

(Order of theSingld Meirber Bench delivered by 

Hon'ble Shri T.ChandrasekhayeaReddy, Member(Judl,) ). 

a 



:3: 

C•py to: - 

Directer General, Telec.mmunjcations, Unisn of India, 
New Delhi. 

The Chief General Manager, Telec?m-A.P.,.Telec,rn 
Administrative Building, Statiøn ra8, Nampally, Hyd. 

Divisional Engineer, Microwave Project, ag1ingampa1l 
Hyd-baó. 

Superintending Lngineer, Telecom (Civil) Circle, 
ChikkaIapa ily, Hyd-lad. 

Executive Engineer, Telecom_Civil Divisiri N0.1, 
Barka.tpura, Hyd. 

One cepy to Sri. N.Rajeswara Rao, advecate, 16-2-$5/ 
8/2/A, Malalcpet, Hyd. 

7 	One copy to Sri. N.R.Devaraj, Sr. CGSC, CAT, Hyd. 

8. One spare cepy. 

I, 
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This is an apfl1cation filed under Section 

19 of the Mministrative tribuhéls t to direct the resndents 

- to regularise the leave period of the applicant from 18.7.198'1 

to 17.11.1982 and to treat the period from 9n.1.29.11.1982 

to 15.7.1987 as dutyperiodad further  to direct the 

respondents to pay the arrears of salary and consequential 

benefits and allowan'ces-to the applicant for which he is 

entitied and to' pass such other order or orders as may deem 

fit and proper in the cireibmstandes of the case s  

2r. 	 The learned counsel for the applicant 

has filed a memo stating that the department is considering 

the case of the applicant and in these cizcumstances that 

the applicant intends to withdraw from the OA. 

3, 	 Ue have heard Mr.W.Rajeswara Rao, for the 

applicant and MrN.RDevraj, Stac:ding counsel for the 

respondents. After hearing both sides in view of the said 

memo we dismiss the said CA as withdrawn. There shall 

be no order as to costs. 

sd 

(T.CHANDRASEICHARA YDY)'  
Merther(Judl.) 

Dated: 11t1a August, 1992. 	 - 

(Dictated in the Open Cour4-ty 

Req st 	( ol: 

2 
Conti: oo:3/ 
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TYPED BY 	- 	NPARED BY 

CHECKED BY 	APPICVED BY 

IN THE CENTRAL AUIIINIEtRATIVE TRIBUNAL 
- 	HYE,ERABAD I3EcH 

THE HON'BLE 

\AND 

THE HON'BLE MR .\8ALJASJJBFJ4MANIAN.M (A) 

AD 

THE HON'BLE MR.T.C}IANDPJSEJ<3jJ< REDDYi 
MEMEER(J) 

THE HON'BLE Mh.C.\J.'r<oy : r4tI4BEK(J) 

ted: 11 	1992 7 

O1E/ JU1LMENT 

R . trje Na 

b.A.No. 	goi)9i 

T .a--No 	 (Vs 

Admitte\ and interim directions 
issued 

A]ic1ed. 

Disposed of w-th directions 

is s ed 

Di-sTssed as wit\hdrawn 

Dismissed for dfau1t 

M.A.Ordexed / Re\cted 

No orders as to costs. 
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